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[lW: T.N. Act XXX 
(Reduction of Rent) 

'(TAMIL NADU] ACT No. XXX OF 1 947.2 

[THE '(TAMIL NADU) ESTATES LAXD (REDUCTION OF 
RENT) ACT, 1947.1 

(Received the assent of the Goverrlor on the 6th Janrrary 
1938 ; jrst ptlblishrd in tlzc Fort St.  George'Gtrzette 
ott the 7th Januar~. 1948). 

An Act to provide for the reduction of rents 
payable by ryots in estates governed by 
the '(Tamil Nsdu] Estates Land Act, 
1908, approximately to the level of the 
assessments levied on lands in ryotwari 
areas in t h e  neighbourhood 3[and for the 
collection of such rents exclusively by 
the State Government.] 

WHEREAS the rents now payable by ryot 
estates govcrned by the l[Tamil N)ilu] Estate.; 
Act, 1908, :Ire i n  m:l~ly cnscs \uhstnn\ially 1 
than the assessments lcvicd 011 l ~ n d s  in qlotwari 
nrcas in tile ncigltbourhood; 

AND WHERFAS i t  is expedient to pro\-ide for the reduc- 
tion of such rents approvlmately to tltc level of the 
ryotwari :tssesstnents in t he neighbourhood : 3[nnd 
for the collection of such rents s\clusively by the 
State Government]. Tt is hercl>y enactcd as 
follow$ :- 

Short titlo 1. ( I )  This Act may be called the '[Tamit Nadu] 
*c!appli- Estates Land (Reduction of Rent) Act, 1947. aatton. ---- .- 

1 These words were suhtitutod for the \+lord " Madras" by the 
Tamil Nadu Adaptation of Laws Order, 1960, as amended by the 
Tamil Nadu Adaptation of Laws (SL'COII~ Amendment) Order, 
1969. 

a For Statarncnt of Objects and Reasons, see Fort St. George 
Garettr Extraordinary, dated the 13th September 1947, P ~ r t  IV-A, 
page 7. 

9 These words were added in the long titlo and in the second 
para aph of tha preamble by section 2 of the Tamil N3dy Estates 
Lmf(Reduction of Rent) Amendment Act. 1951 (T'tpl Nsdu 
Act VII of 1951), which section was doomed to have come Into force 

\ on tho 7th J u ~ w  1948, 
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'[Tamil (2) It applies to all estates as defined in section 3, 
Nadu], clause (2), of the '[Tamil Nadu] Estates Land Act, 
, 190 8. 

.) 
Appoint- 

I . ( )  ( )  The '[State] Gdvernment may ,,,, of 
appoint a Special O5cer for any estate or estates for spbcial 

I the purpose of recommending fair and equitable 
Ofaoer to 
recommend 

6 
ratesofrent Tr>r theryoti lands in such estate or estates. 

of rent 
2[(h) The Special Officer so appointed shall also in estates. 

recommcnd fair and equitable rates of rent for all 
lands in such estate or estates which became ryoti 
lands after the commenqement of this Act.? 

(2) The Special Officer shall first determine in 
respect of each village (hereinafter in this section 
referred to as " principal village ") in an estate- 

I /  
(0) the average rate of cash rent per acre I 

prevailing at the commencement of this Act, '[for 
each class of ryoti land which was in existence in [he 

1 i 
-principal village at such commencement], such as 
wet, dry and garden : " ~ 

I 
Provided that where no cash rents are preva- 

' ( 1  

lent in the principal village in respect of any class 
of land, the Special Officer shall determine the average 
rate of cash rent per acre prevailing at such comrnence- 

was lettered as clause (a) of that 
dded by escfion 2 (i) of the Tamil 
of Rent) Amendment Act, 1961 

for the war$ '' Provincial') by the 

1 
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are satisfied ; 

(b) the average rate of assessment per acre 
prevailing at such commencement in respect of each 
of the said classes cjf land in the nearest ryotwari 
area in which conditions are generally similar to those 
obtaining in the principal village. 

(3) The Special Officer shall then compare the 
average rates of cash rent as determined under clause 
(a) of sub-section (2) with the average rates of assess- 
ment as determined under clause (b)  of that sub-sec- 
tion, and after making due allowance for any diffe- 
rence in the conditions prevailing in the two cases, 
and also, in cases falling under the proviso to clause 
(a) of sub-section (2), for any difference in the condi- 
tions prevailing in rhe village referred to in that proviso 
and in the principal village, determine (i) the extent, if 
any, to which the rates of rent payabIe for each class 
of ryoti land in the principal village should, in his 
opinion, be reduced, and (ii) the rates of rent pay- 
able for each such class of lands after such reduction. 

Explanation I.-The Special Officer shall have 
power only to determine that the rents payable for any 
class of ryoti land in the principal village shall be 
reduced ; and he shall have no power to determine 
that such rents shall be enhanced. 

Explanation PI.-The extent of reduction, if any, 
determined by the Special Officer under this sub-sec- 

. - - - - -  
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Provided that where the rates of rent payable 
in respect of ryoti lands in the principal village have 
not been fixed under sub-section (2) of section 3, 
or'where there are no sibilqr ryoti lands in the prin- 
cipal village, the rates of rent so determined shall 
be -the same as those fixed under sub-section (2) of 
section 3 for similar ryoti lanw in the nearest village 
in the estate, or, if there is no such village, in the 
nearest village in the nearest estate in which condi- 
tions are generally similar to those obtaining in the 
principal village.] 

(4) Where the conditions in a group of two or 
more villages in an estate are generally similar, the 
Special Officer may perform the functions undcr 2 1  ~ u b -  
sections (2), (3) and (3-A)] in respect of >uch group 
of villages ils a whole, instead of separately in re5pect 
of each vilhgc in the group. 

3. 3[(1) After completing his work in any estate, POW= of 
the Special Officer shall submit his recommendations 
to the State Government, through the Board of ,dU, 
Revenue specifying, in the case of ryoti lands ivb;ch rates of 

rent after were in existence at the commencement of this Act, 
(i) the extent, if any, to which the rents for each class special 

t Officot's 
-- -- recommen- 

dations. 
1 This sub-soction was inserted by section 2 (iii) of the Tamil 

Nadu Estates Land (Reduction of Rent) A~nendman Act, 1961 
(Tamil Nadu Act 15 of 1961). 

a Those words, brackets and figutes were subqtitutcd for the word$. 
brackets and flg~res " S U ~ - W ~ I O ~ I S ( ~ )  and (3)" Ipy sectioa 2 (i~),ihid, 

8 This sub-soction was substituted for the sorigtrrl *ion 
(1) by section 3(1), ibld. 
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of such lands in each village or group of villages in  
the estate, should in his opinion,-.bc reduced, and 
(ii) the rate of rent payable for each such class after 
such reduction, and in the case of lands in each village 
or group of villages in the estate which became ryoti 
lands after the commencement of this Act, the rate 
of rent determined by him in accordance with the 
prov~sions of sub-section (3-A) of section 2: 

Provided tbat, with the approval of the Board 
of Revenue, re;;omm~ndations may be made under 
this sub-section separately, in respect of portions of 

(2) After considering the r~ommendations of 
the Special Officer and the remarks of the Board 
of Revenue thereon, the l[State] Government 
shall, by order published in the Fort St. George 
Gazette, fix the rates of rent payable in respect of 
~ a c h  class of ryoti land in each v~lldge in the estate : 

21Provided that where the rate of rent so fixed 
in respect of any class of ryoli lhnds which were in 
existence at the comrnenrxment of this Act, or in 
respect of any class of lands which became ryoti 
lands in any fasli year after such commencement ex- 
ceeds the rate of rent payable in respect thereof at 
such commencement or in that fasli year, as the case 
may be, only the latter rate of rent shall bc payable 
in respect of such land.] 

s[(2-A) Notwithstanding anythink contained in 
sub-section (Z), where the rate of rent payable in 
respect of ryoti land of any class, whether in virtue 

1 This word was substituted foi the word "Pro~incial" by tae 
Adaptation Order of 1950. 

9 This proviso was substituted for the o~iginal p.nviso by section 
3 (ii) of the Tamil N@u Kstates Land (Reduction 01 hent) Amend- 
ment, Act, 1961 Nadu Act 15 of 1961). 

a This s~bacdi0n  was inscrted by section 2 of the Tamil Nadu 
m t a s  Land -ion of Rent) Second Amendment Act, 1951 
(Tamil Nadu Act XXXlX of 195l), which section was deemed I 

come hto form on tho 7th January 1948. 
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I J - -  ;. B;<.*,b; , , 
> ,  

1947 : T.N. Act XXX] Estates Land (Reduc- 997 ! ; 
tion of Rent) 1 

of the first or of the second paragraph of that suh- 
, section, is wholly in kind or partly in kind and partly i 

in cash and the aggregate money w)tlue of the rate of 

I 
rent so payable exceeds the h~ghest rate of ryotwari 
assessment payable for any land of the same class in 
the revenue district in which such ryoti land is situa- 1 

ted, then, only the lattbr rate of rent shall be payable 
in respect of the land.] 

< 

l[(3) An order llndcr sub-section (2) shall, in 
relation to ryoti Ialicls hhiclz were in existencc at tile 
zonmencelticnt of this Act, take effect from the com- 
tnencetnenr of the fasli year 1357, and in relation to 
lands which become ryoti lands in any fasli year yfter 
the commencement o f  illis Act, from the commence- 
mcnt of that fasli year.] 

4 

(4)2[After such an order has taken effect in 
respect of any estate or portion of an  estate, the rents 
due in respect of ryoti lands in such estate or portion 
with elTect from the commercement of the fasli year 
in which the order took effect ( as well as the rents 
which have fallen or may fall due in respect of such 
lands for 3[any subsequent fasli year] until the corn- 
mencement of tllz fasli yoilr in which the estate may 
bc: fipally taken over by the 4[Statc] Government 

1 This sub-pect~on was substituted for the original s u b t i o n  (3) 
by section 3 (111) of the Tnmil N!du Estates Land (Reduction of 
Rent) Amendment Act, 1961 (T;bn111 Nadu Act 15 of 196 1). 

: This portion was substitute4 for the +ords and figures "After 
such an order has taken effect 111 respect of any estate or portion 
of an estato, tht: rents due In reqpect of ryotl lands in such estats 
or portion with effect from the commencement of the fasli year 
1357" by ststion 3 (iv) (a), ibid. 

3 These words were substituted for the words and figutw 'Iany 
fasli subsequent to fasli 1357" by saction 3 (ik) (b), /bid, 

4 This word was substituted f o ~  the ward "Prov&alW by the 
Adaptation Order of 1950. 
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][and any interest payable on such rents under sub- 
section (6)3 shall be recovered by the =@tatel Govern- 
ment as if such rents $[and interest] were arrears of 
land revenu3 due to them; and the amount so reco- 
vered in respect ot each fasli, after deductii~g there- 
from the cost of such recovery as determined in 
accordance with such rules as may be made by the 
SFtate] Govenment in that behalf, and also the 
peshkash, cesses, and other moneys due from the 
landbolder to the '[State] Government and constitu- 
ting a charpe on the estate shall be paid to the land- 

6 [ ( 5 )  Any rents recoverable by the State Govern- 
ment under sub-section (4) for any fasli year shall be 
payable in  instalments in that fasli year, according to 
thr kistbandi fixed for the collection of land revenue 
in the ryotwari areas in the aistrict in which the estate 
or Fortiori of the estate is situated. 

(6) An) rents recoverable by the State Govern- 
ment under sub-sectiol~ (4) f ~ r  ~ L I Y  fasli year sh~l l ,  
:!ntll they are paid, bear simple interest at the rate of 
six per cent p:r annum from the commencement of the 
succeec'ing fasli year or of the fasli year succeeding - - 

1 These wolds, brackets and figure were inserttd hy section 3 (i) 
of the Tamil Nadu Estates Land (Reductlon of Rent) Amendment 
Aa ,  1951 (Tamil Nadu Act VII of 1951h wnrch section was 
deemed to have come into force on the 7th J m u a ~  y 1948. 

2 Thi\ word was substituted for the word "Provincial" by the 
Adaptation Order of 1950. 

a These words were inserted. by section 3 (i) of the 
Tamil Nadu Estates Land (Reductlon of Rent) Amendment 
Act, 1951 (Tamil Nadu Act VII of 1951), which section was deemed 
to have come into force on the 7th January 1948. 

4 This Explanation was added by section 3 (ii), ibid. 

5 There words were substituted for the word "Madras" by 
the Tamil Nadu Adaptation of Laws Order, 1969, as amended 
by the Tamil Nadu Adnptatiot~ of Laws (Second Amendment) 
Order, 1969. 

s Sub-sections (51, ( 6 )  and (7) were added after sub-section ( 
by section 3 (111) of the Tamil Nadu Estates Land (Reduction 
Ront)Amendmont Act, 1951 (Tamil Nadu Act VII of 1951). 
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1947 : T.N. Act XXX] E s t ~ t e a  Land 999 
(Reduction of Rent) 

t : 

1 that in which the order under sub-section (2) is 
1 

C made in respect of the estate or portion of the estate, 
~ f ~ ~ ~ i l  whichever is later; and notwithst ding aything # 

i 

I NadaIAct contained in the ItTamil Nadu] tdtes Land Act, 
I lgo8. 1908, no interest shall be payable 'in respct of any $ period before such commencement. 

(7) The landholder shall not be entitled to collect, 
' "iTamil NaduIAe t and the provisiolls of Chapters V and VI of the l[Tamil 

i 10f1908. Nadu] Estates Land Act, 1908, shall cease to apply 

1 
to, any rents or intcrqt recoverable by tlte State 
Government under sub-section (4).] 

I 

2[3-A. (1) Notwithstanding anything con- Determination 
tained in the '[Tamil Nadul Estates Land Act, 1908 of the question 
['(Tamil Nadu) 4ct I of 19081, or any other law for ~ ~ ~ ~ r ~ ~ y  

L 
the time being in force, if any question arises whether estate is or ic 
any land in a village is or is not ryoti land it shall be net WOt' land. 

determined by the Collector. 

t (2) (a) Any person denying that any I?nd 
i~ a village i11 respect of which an order under sub- 
section (2) of section 3 has been published is ryoti 
land may file an app1icat;on before the Collector 
within whose jurisdiction the land is situate for his 
decision thereon. 

(b) Any such application shall be filed within 
two months of the date of publication of the order 
under sub-section (2) of section 3, or the date on 

1 These words were substituted for t & W d  "' Madras " by the 
Tamil Nadu Adaptation of Laws Otdar, 1969, as amended by the 

I 

Tamil Nadu Adaptation of Laws (Second Amendment) Order, 
I 

! 
8 

rtcd W saction 2 of ths Tamil 
Re) 1 Amandrnent Act, 1956 

I 

I 

I . i " I ' 
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thich the provisions of the ' [ T a ~ l  Nadu] Estates i[Tamil 
Land (Reduction of Rent) nmxdrnent Act, 1956, 
other than sections 4 and 7 thereof, come into force, XXIX of 
whichevzr is later: 

Provided that the Collector may, within such 
further time not exceeding two months as he may, in 
his discretion allow, admit any application made 
after the period of two months aforesaid, .if he is 
satisfied that the applicant had sufficient causr for 
iiot filing the applica!ion within that period. 

(3) On receipt of such application, the Collect~r 
shatf, after giving notice in the prescribed manlier to 
the applicant aad the laildholder and if the applicmt 
is the landhol&r, to tlie pzrson in occupation of 
the land and after publishing the notict in the pres- 
cribed manner in the village, and after giving the par- 
ties who appear before him an opportunity to be 
h a d  and to adduce their evidence, give his decision 
on thc application. 

(4) ( ( I )  Asinst  any such decision oft he Colicctcu 
sn appcni shall lie to the Trihunnl havinq jurisdictioi~ 
over the vjllage in which the land is situatc within 
two months from the date of the ~ccision: 

Provided that the Tribunal may, within such 
further time not exceedins two months as it may, in 
its discretion allow, admit an appeal preferrea after 
the period of two months aforesaid if i t  is satisfiro 
that the appellant had sufficient causc for 11ot prc- 
ferring the appeal within that period. 

(b) The decision of the Tribunal on the 
appeal shall be final and shall not be liable to he 
questioned in goy Court of Law, 

- .-- 
bstituted for the word '* Madras " by 
on40f Laws order, 1969, as amended 
tat~on of Laws ( S w n d  Amendment) 

C 
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Edtntes Land 1001 
(Redtretlon of Rent) 

/ 

3-B. (1) The State Goverfi)tlrrl\t shall cotlstitute Cqnstitutiot~ of 

as many Tribunals as may be imccossary for the pur- Tr'"na's. 

poses of this Act. 
I). 

'[(2) Each Tribunal shall ciwsist of one person 
only who shall be a Judicial Olllccr not below the 
rank of District Judge or Additic,~\c\l District Judge.] 

(3) Each Tribuna.1 shall hn\)c1 sucll ju;.isd;ction 
and over suck villages or group:. \ \ f  vi1l:igcs 3s thc 
State Governmcnt may, by ~~(~~tlicalion, from timc 
to time, dctermi~le. , 

'[(4) Every Tribunal shall I I~LVC the same po 
wers as are vested in a Civil C ~ ~ I I  I i~nder the Code 
of Civil Procedure, 1908 (Celltr:ll t\cl V of 1908) when 
trying a suit or whcn Ilea, ing ;in : I I~ 'L '"~.]  

4 

3-C. (1) Appliutioils ysnj lc~p  t~r~der section 183 Dispocal of 
pending appli- 

of the 3[Tamil Nadul EItates L.111tl Act, 1908 (alTamil cations and 
JITamil Nadu] Act 1 of 190s). on tl:r. LI . \ I~ \  O I I  which the pro- suir, undct 

Nadul*ct visions of the 3[Tanlil NadLl] E.t:\t\.., I .and (Reduct ion 3[T:'nlil Nadu] 
XXIX of Act I of 1908. 
I 956. of Rcnt) Amendment Act, I"!(,. ~~IIicr' than sections 

4 anti 7 tl~escof, con;e illto t',>!i\. ~ . I ~ i l l l  be dcemeci to 
be applications filed ~ t n d ~ r  . : i t r i i l l  \-A of this Art 
and be ciispoxd of ;lccording:!. 

(2) Suits institt~tcd ul~J.y II\V provi5o to scc- 
tion 179 of the '1T;lmil Naciu' E>t,tte+~.l laand Act, 1908 
('[Tamil Nadu] Act 1 of 190-9 ; t 1 ~ 1  pending on the 
date on which tlze provisiot~z , ) I '  I llc "Tamil Nadu] 

- -.---..-- -. .. - . .- - . . - . - . . . , .. . . 
1 This sub-sectiot~ was sukstit~ttcd ist t l ~ v  1 1 1  igil?;lI sub-section ( 2 )  

by section 13 (i) of the T;tmil Nadu ESr~tk% *,Al~i~lttion and Convcr- 
sinn inlo Ryotwari), Estates Land (R&rrti\*~l 1 1 ) '  Ilent) and Estatcs 
(Supplrmenta~ y) (Amendmcnt)Act, 19's (I'i111ti1 Nadtt Act XXXlV 
of 1958). 

a This sub-sstion was substitutd :;.c 1110 original sub-section 
(4) by scslion 13 (ii), ibirl. 

a These wot Q were substituted for  w c ~ ~  d "Madras" by the 
Tan111 Nadu Aka~tntion of Laws Ordo. tuou, us amendcd by the 
Tumtl Nad..! hdaplation of Laws (S~vtld ~~llollciment) O~dcr ,  
1969. 
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ferred under this Act. 

hlodification, 3-E. (1) If the State Government are satisfied 
etc., of order that in any order made by them under sub-section (2) 
made under of section 3, there is any error, including any clerical section 3 (2). 

or arithmetical error or  error arising from any acci- 
dental slip or omission, or that any such order is vitiated 
by any mistake, they may, by order pltblished in the 
Fort St. George Gazette, correct such error or cancel 
such order, as the case may require ; and the correc- 
tion or  cancellation shall, unless the State Government 
otherwise direct, '[be deemed to have taken effect, 
i,n relation to ryoti lands which were in existence at the 
commencement of this Act, from the commencement 
of the fasli year 1357, and in relation to lands which 
became ryoti lands in any fasli yeal1 after commence- 
ment of this Act, from the commetlcement of that 
fasli year.] 

(2) Any amount by way of rent whirl1 becomes 
payable in respect of any land i n  conseyuence of an 
order issued iltlder sub-section (1) shall, if it is not paid 
bzfore the commencement of the fasli year $,mme- 
diately succeeditlg that in which the order is issued, 
bear simplc interest at six pcr cent per annum from 
such commencement up to the date of payment, 

(3) Where the Statc Government issue an order 
under sub-section (I), thcy shall have power whether 
by the samc 01- by a subseq~tent order, to make such - 

1 These words were substituted for the word "Madras" by the 
Tatoil Nadu Adaptation of Laws Order, 1969, as ainended by the 
Tamil Nadu Adaptation of Laws (Second Amendmenl) Order, 1969 

2 These words and figures were substituted for the words and figure? 
"be deem:: to have taken effect from the commenctment of the fash 
your 1367 by section 4 of theTamil Nadu Estates Land (Reduction 
of Rent) Amendment Act, 1961 (Tam11 Nadu Act 15 of 1961). 

\ 
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supplemental, incidental and consequential orders as 

/ they may deem necessary or proper ; and in particular 
i 

any such order may, notwithstand'ng any law or con- k 
I 

tract to the contrary, provide for e extension of the 
period of limitation for the recovef-y of any rent.] 

: 

'[SF. (1) Where after the publication of an order ~;~;:;~verod 
under section 3, sub-section (2), it is held by any Government to 

Court, Tribunal or other authority that-- be deemed to be 
provisions l pay- 

(i) the area specified in the order is not an ment by tenant, 
estate, or right of land- 1 

holdel to 

(ii) any land sbecified in such order is not a $ ! ~ ~ ~ : ~ ~ ~ ~ ~ ~ ,  
ryoti land, limitat~on. , 

the rent in respect of any land in the area 
mentioned in clause (i)  or in respect of any land men- 
tioned in clause (ii), recovered by the State Govern- 
ment under section 3, sub-section (4), shall be deemcd 
to be the rent provisionally paid by the tenant to the 
landholder. 

(2) The landholder shall, in respect of any such 
land as is referred to in sub-section ( I ) ,  be entitled to 
recover from the tenant and the tenant shall bz liable 
to pay to the landholder an amount equal to the 
difference between the rent which the tenant would 
have been liable to pay in respect of that land if the 
rates of rent had not been reduced under this Act, 
and the rent in respect of that land recovered by the 
State Government under section 3, sub-section (4). 
The said amount shall, until it is paid, bear simple I 

interest at the rate of six per cent per annum from the 
date of the commencement of the '[Tamil Nadu] Estates 
Land (Reduction of Rent) Amendment Act, 1963, or 
the date of the decision or order of any Court, Tribunal 
or other aulhority referred to in'subsectipn (1) which- 1 1  
ever date is later. 

I 
I 

1 This section was inserted bysectton "-1 of - the T a d  Nadu Estates 
Land Reduction of Rent) Amendment Act, 1963 (Tamil Nadu Act 19 d of 19 3). t ,  
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(Reduction of Rent) 

(3) (i) In any suit or proceeding -for the recovery 
of the amount and ipterest referred to in subsection 
(2), the Court or  authority concerned shall order that 
such amount and interest shall be paid in such 
number of annual instalments not exceeding ten 

( 3  
and in such manner as may be determined by the -c 

4 
Court or authority. il 

I X 

(ii) If, before the date of the publication of the 
'[Tamil Nadii] Estates Land (Reduction of Rent) 
Amendment Act, 1963 in  the Fort St. George Gazette, 
any decree or order has been passed in  any suit or 
proceeding for the recovery of the amount and interest 
referred to in sub-section (2), which is inconsistent 
with the provisions of this section, the Court or autho- 
rity concerned shall, on the application of any person 
affected by such decree or order, whether or not he 
was a party thereto, vacate the decree or  order and 
pass a fresh decree or order which shall be in confor- 
mity with the provisions of this section: 

Provided that nothing contained in this clause 
shall apply to any suit or proceeding in which the 
decree or order has been satisfied in full, before the 
date mentioned in this clause. 

(4) I n  respect of any such land as is referred to 
in sub-section ( I ) ,  the State Government sHall pay to 
the landholder all amounts recovered by them under 

, 

section 3, sub-section (4), after deducting therefrom 
the amounts already paid to him and also the cost of 
recovery, peshkash, cesses and other moneys due from 
the landholder to the State Government and constitu- 
ting a charge on the land concerned. 

(5) In computing the ocriod of limitation for the 
\ 

recovery of any amount due under sub-section (2), 
the ~e r iod  between the date on which the relevant 
order under section 3, sub-section (2), was published 
and the date of the decision or order of any Court, ,,, 

il 
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I 

or the date of the commencement of the '[Tamil Nadu] 
Estates Land (Reduction of Rent) Amendment Act, 

" / 1963 whichever date is later shall be excluded. i 

9 
I Explaa ?tion 1 .-For t he pvrboses of this section, 

"landholder " in relation to any land means the person 
entitled to collect the rent in respect of such land if an 
order under section 3, sub-section (2), had not been 
published and includes a person deriving rights through 
him. 

I 
Explanation 11.-for the purposcs of this section 

and sub-section ( I )  of section 5, the expression " tenant" 
means a person from whom rent was recovered by the 
State Government under section 3, sub-section (4), 
and includes a person deriving rights through him.] 

4. Where an order is publishdd under section 3, ~ y ~ t  to Day the 

sub-section (2), in respect of any estate or poltion of rent fixed by 

an estate, a ryot shall not be bound to pay rent for ~ ~ $ . G O V e r n -  

any ryoti land held by him in such estate or portion 
2[at a rate exceeding that payable under that sub- 
section or under section 3, sub-section (2-A), as the 
case may be] notwithstanding any1 hing contained i n  

l[Tamil the lvamil  Nadu] Estates Land Act. 1908 : 
Nadu] Act 
I of 1908. 

8[Provided that nothing contained in this section 
shall be deemed to affect in ally way thc operrttion of 
section 3-E.] 

1 These words were substituted for the word " Madras" by the 
Tamil Nadu Adaptation of Laws Or er, 1969, ns amended by the 1 Tamil Nadu Adaptation of Laws (Sec nd Amendment) Order, 1969. 

I 

, fi These words, figures, brackcts and letter were sy,bstituted for tho 
words " a t  a rate exceeding that f i r  ed in the order by section 3 of  

! the Tamil Nadu Estates Land (Reduc ion of Rent) Second Amend- 
*& m n t  Act, 195 I (Tamil Nadu Act X X h  ot I95 I),  deemed to have 

come into force on the 7th January 1948. 

Tnis proviso was added by scctioni 3 of the Tamil Nadu Estates 
3 2 Land (Reduction of Rent) Amendment Act, 1956 (Tamil Nadu Act . 

XXIX of 1956). 
\ 
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'[&A. No person in an estate cultivating any land 

land in the neighbourhood.] 

State Govern- 4 [ 5 .  ( I )  5[(i)] Where, by reason of the foregoing 
to make provisions, the net income derived by any religious, good income 

lost by religious, educational or charitable institution from any estate 
educational o r  or part of an estate belonging to it, in the fasli year 
chantable 
institution. 1357 or in any subsequent fasli year until the commence- 

ment of the fasli year in which the estate may finally 
be taken over by the State Government becomes less 
than the net income which the institution would have 
derived in such fasli year if the rates of rent had not 
been reduced under this Act, the State Government 
shall pay the difference to the institution at the end of 
the fasli year in question. 

5[(ii) Where in respect of any sl~ch land as is 
referred to in section 3-F, sub-section (I), any religious, 
educational or charitable institution is entitled to 
- --- - - 

1 Section 4-A was inserted by section 8 of Tamil Nadu Act XXIX 
of 1956. 

I 
a These words were substituted for the word " Madras " by the 

Tamil Nadu Adaptation of Laws Order, 1969, as amended by the 
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 
1969. 

inserted by section 5 of 
f Rent) Amendment Act, 

y section 4 of the Tamil Nadu 
Amendment Act, 1956 (Tamil 

to have come into force o n  the 
tion 5 as amended by Tamil Nndu 

renumbered as clause (i) of that 
ted by section 3(a) of the Tamil 

Rent) Amendment Act, 1963 
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I Provided that where after such deduction, any 
sum is still due to the State Government,such sum shall 
be recoverable as if it were an arrear of land revenue.] 

(2) The net income derived in each of the fasli 
years beginning with +he fasli year 1357 and the net 
income which the instirution would have derived in 
each fasli year as afoiesaid shall, fur the purposes of 
'[clause (i) of sub-section (I)], be determined by such 
authority, and in such manner, as may be laid down in 
the rules made by the State Government. 

4 

(3) In deter~i~ining the net income in both the 
cases aforesaid, all amounts which accrued due to the 
institution concerned during the relevant fasli year 
shall be taken into account whether the amounts were 
actually collected or not.] 

6. Notwithstanding anything contained in any Lessees of 
other law for thc time being in force, in any inam village religious, 

educational or i belonging to a religious, educational or charitable ,h,itable insti- 
institution which was not an estate before the corn- tutions not to , 
mencement of the 2[Tamil Nadu] Estates Land (Third have their rents I 

%%$!ct Amendment) Act, 1936, but became an estate byreduCM. 1 
XV1ll of virtue of that Acr, the lessee of any land situated in the 
1936. estate shall not be entitled to the benefit of any reduc- I 

tion of rent under this Act, if the lease was executed 
' / 

after the 1st November 1933. 

I This expression was substituted for the expression bbsub-sedb~ 
(1 )  " by section 3 (b) of the Tam11 Nadd Estates Land (Reduction 
of  Rent) Amendment Act, 1963 (Tam11 Nadu Act 19 el 1963). 

a There words wore substit~tcd for t* word " Madras" by chc 
Tamil Nadu Adaptation of  Laws Order 1969, as  amended by th4 + a 

Tamil Nadu Adaptation of Laws (second Amendment) Order, 19@, , , 

i $ <! 
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i ' ?  - 

'[Statel Government may make tules to 
carry out the purposes of this Act. 

I I U I L ~  UI Lne loliowlng oruers anu pro- 

; fertain orders C-U&S> 51la11 not be liable to be questioned in any 
1, 

Cowt of Law :- 
not to be 

# 
qaot~oncd. (i) any order made under section 3, sub-section 

(2) ; 

Power tu 
remove diff i- 
culties. 

. 

(ii) any recovery of rent effected by the '[State] 
Government under section 3, sub-section (4), or any 
payment made by them to the landholder under the 
same sub-section 2[or under section 3-F, sub- 
section (4)J ; 

3[(iii) any order made under section 3-E; 

(iv) any determination of net income made under 
section 5, sub-section (2).] 

9. If any difficulty ari~es in giving effect to the 
provisions of this Act, the l[State] Government may, 
as occasion may require, by order, do anything which 
appears to tliem necessary for the purpose of removing 
the difficulty. 

1 This word was substituted for the word " Provincial" by the 
Adaptation Order of  1950. 
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-_I__ 

- - - - -- - -7- - - - - . -- r.--- 

Estates Land 151 i 
tion of Hear) Amendment i 

&TAMIL NADU] ACT NO. VII OF 1951.2 

TATES LAND ( R E D U ( ~ T I ~ ~  RgNT) 
AMENDMENT ACT; 195 1 .] 

ived the a~sent  of 'the Presiant on the 17th ~ p r f l  
951 ; first published in the Fort St. George Gazette 

on the 24th April 1951 .) , 

Act fmther to amend the l['Famil Nadu] Estates  and 
(Reduction of Rent) Act, 1947. 

r to emend the l[Tamil 
f Rent) Act, 1947, for 

appearing ; It is hereby enacted 

1. (1) This Act may be called the '[Tamil Nauu] 
title 

Estates Land (Reduction of Rent) Amendmt,t Act, ,,a ,,,. 
mcncement. 

(2) Sections 2. and 3 shall be deemed to have come 
into force on the 7th January 1948. 

edings pending at the corn- Dismissal of 
in which a landholder seeks to pending pro- 

st the State Government his right to collect, ceedings and 
or to recover from a ryot, the rents to -vvhich the provisi- modification of decrees 

' sions of section. 3, sub-section (4), of the said Act orden. 

apply, or the interest on such rents as well as any suit 
or proceeding instituted by a landholder under any 
of the provisions of Chapters V and VI of the l[T&l 

Estates Land Act, 1908, in respect of such rents 
ending at such commencement shall be 

ssed by ;he Court or other authority concerned. 
C 

2) If before the commencement of this Act, any 
or order has been passed in any such suit or proceed- 

consiste~lt with the provisions of section 3, 
the said Act as amended by 
tliority ccncerned shall, on 

catio;l c! any ~ m l - ~ o n  affected by such decree or 
or not he was a party thereto, vacate the 

d pass a fresh decree or order which shall 
ith the provisions aforesaid. 

. . - - . * - I  -I *I 
' 

r the word "M~adras" by the 
Laws Order, 1968, as amended by the 

ation of paws (Secand Amendment) Order, 
, 

/ 

.. 

Reasons, see Fort Stb George 
rt IV-A, pages 381-382. 
Nadu Act XXXVI of 1955, 
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Estatei Land- ---xr- -I.- 

bf Rmt) Second Amefldjjjmt . I 

, . 

. . 

laim a refund of the 

I 
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642 Estates Land (Uetluction of [1956: T.N. Act ~ d r  I 
. f 

Rent) Amefihenr. 

'[TAMJL NADU] ACT No. XXIX OF 1956.2 1 

(Received the assent of t12e President on the 10th December. 
1956 ; Jirst published h the Fort St. George Omtte on 
. the 19th December 1956.) . 

An Act further to ain~nd the ~[Tiirnil Nadu]  states Land 
' (ReductionofRent)Acr,1947. 

WHEREAS it is expedient further to amend th~l1Tarnil Nadu] 
Estates Land (Reduction of Rent) Act,1947 (lLnmil Nadu] 
#Act XXX of 1947)'for the purposes hercinalter a p p  a~inp; .  

BE it enacted in the Seventh Year of "the Republic of 
India as'follows :-- 

. b 4  titll, 1. (1) This Act may be called t hcl[Taamil NaCu] Estates 
.nd corn. u h d  (Reduction of Rent) Amendmrnt Act, 1956. 

a~itcnocnnen t . 
(2) Seaion 4 shall be deemed to have come into 

forck on the 7th January 1948 ; and section 7 shall be 
deemed to have come in to force on the 4t h Octobc r 1954. 

24. [The amendments made by sections 2-5 have 
been incorpor~~ted in the principal Act (Tamil Nadu Act 
X X X  of 1947)l. 

Provision 6. Where t he amount paid to any religious, educational 
n *d@st=nt or charitable institutiol) for the fasli ycar 135;' 01 any s u b  

Of CxcePb sequent fasli year under su b-r ection (1) of st c~ion 5 of the 
amount paid ,, rwious, ptincipal Act is in excess of the amount payable to such 
cdumtional ~nstitution under that sub-st ction a h  amended by ;his Act 

orebaritab18 then, notwithaandin: anything containtd in  any law, con- 
Lns*it*tioas* tract ox decree or grder of Court to the contrary, the excess 

shsll be adjusted  to^ ards the amount payable for any later 
fasli year, whether befcre or after the communctmrut of 
this Act, under sub-section (1 ) of section 5 of the principal 
-..---L-----,- 

-i - 
These words we~*e tubsj iiutcd for the wcrd "Wadvas" by 

the Tamil Nadu Adaptation of Laws Order, 1969, as amended 
by the Tamil Ni1d1.1 Adaptation of Laws (Second AmenEment) 
Order, 1969. 

For Statement of Objects urtd Reasons see Sl ,  
a@@rge Gazeffe, Part IV*A, Exrracrdieary, &&led th. a 
August 1956, lsgrs 1234 24* 
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/ 

1956 T.N.Act XXIX]  states Land (Reduction of 643 - 
'). Rent) Amendment 

0 

Act as amended by t)his Act, or the tasdilc allowance or 
_ l.b 

additional compensation, if any, payable i n  respect of the 
estate or part thereof under the l[Tamil Nadu] Estates 
(Abolition and Conversiod into aRygtwa~i) Act, 1948 
"[Tamil Nadu] Act XXVI of 1948) : 

Provided that such excess amount paid to any religious, ). 

educational or charitable institution in respect of any i . 
zamindari or under-tenure estate held by it shall be adjusted 

E 

I 

towards the amount payable as advance compensation, if . 
it had not been deposited with the Tribunal having juris- t 

diction constituted under section 8 of the '[Tamil Nadu] 
. Estates (Abolition and Conversion into Rjotwari) Act, 

1948 (l[Tamil Nadu] Act XXVI of 1948), or towards 
the interim payments payable in respect of the fasli years 

1 

subsequent to the fasli year in which the estateis takenover : 
I 

Provided further that where the excess amount 
, afore snid cannot be adjusted by deduction in the manner 1 

laid down in  the foregoing proviso, it shall be recoverable 
- ,  b 

as if it were an arrear of land revenue. j 

i 0 
i 

7-8. [The amendments made by sections 7 and 8 '  t 

have been incorporated, in Tamil Nadu Acts XXVIII of 5 
1954 and' of 1947 respectively.] I 

I 

I 

, 

, '  

( ' 6  r . , 

, , 

, . 
9 d ,  

* . ., 
f:ib.' . , / I  

W-* " w - -  " " ' 
. .  . 

llhkde l j r d s  were substituted for the, word "Madras" by the 
Tamil Nactu Adaptation af Laws Order, 1969, as amended by the' 
Tamil Nsdu Adaptation af Laws (Secmd Amendment) Order, 1969. 

125-3--41~ 
* 
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